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I~ THE CENTRAL ADMINIS:TRATIVE 

, I . 
TRIBUNAL, JAIPUR BENCH, JAIPUR 

I 
Date of order: 24th July, 2001 

OA No. , 261/2001 

Atma Ram Tyagi s/o Shri Radhey Shyafil Tyagi r/o Village and Post 

Kishorf pur1 Teheil Gangapurcity, Distt. Sawai Madhopur (appointed on 

the.popt of E.D.B.P.M., Pawta Gaddi). 
I 

1. 

2. 

3. 

4. 

•• Appl i.cant 

Versus 

. 'Ihe Union of India through Secretary to the Govt. of 

India, Department of. Posts, Minis_try of Com'rrunication, · 

New Delhi. 

'Ihe Chief Post Master General, Rajasthan Circle, Jaipur 

The Superintendent of Post Offices, Sewai Madhopur · 

Post~l Division, Sawai Madhopur. 

'Ihe Inspec\tor of Post Offices, Hindon Sub Divisions, 

Hindoncity, Sawai Madhopur. 
I 

• • Respondents 
\ 

Mr. Yogesh Kufilar Sharma, counsel for the applicant 

~' CORAM: 

Hon'ble ·Mr. A.K.Mishra, Judicial Member 
I 

Hon'ble Mr. Gopal Singh, Aaminist:rative Member 

ORDER 

Per Hon'ble Mr. A.K.Mishra Judicial Member ---- --·----- ----- ----
The applicant has·filed this OA challenging the order of 

thJ respondents at" Ann.Al.. By that. order, the respondents have 

1UU<lt the selection of the applicant on the post of Extra 

Departroental Branch Post' Master (E.D.B.P.M.) on the ground that he has 
. . 

·failed to provide accofilITlodation in village Pawta Gaddi for r~nning the 

po~t office. The lear~ed counsel for the applicant submits that vide 
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Arm.is one Shri kithvta: ~ has inforn>ed the respondents that I . - . . ·-
. -wuk" ... ' 

-his house 
1 
is situated' in· the bounded.es of both the villages i.e. 

L_ 
~ . , - . 

Pawt~~ Gaddi ~nd Kjshorepur. He has aieo expressed_ his, willingness to 
- I 

I ' 
let tpe house to the applicant for rm1ning the post off ice and in view 

of. thks, .. the Department · ought"'~ro have. r~ - rejected' the candidature, of 

the a1pli~ant. _ L " 

2. We have - consi,dered this - aspect of the case. Froro the 

facts f the case, it appears that the applicant ·was appointed on th~ -
' -

post of E.D.B.P.M. for running a post office in Pawta Gaddi; The 'basic 
• ' ( • . r 

ccndit~on of this .appointment was ·that he will provide -acccrmrodation 

for _running :the post office in the ·sawe. village. The De:partroent, in . . 

spite_of Ann.AS, has" po'es~d the order Ann.Al. Th~re· is nothi.ng~_on 

recor9 _to eupport, the contenticn of the applicant that the house of 

Shri f>i,ithvi Raj Meena ·is .situated within the abadi area of Pawta 
' . ' 

Gaodi. ~n this - regard the Halka Patwari would have been the right 
. . \ , - l . 

- person 10 have 'Certified the situation Of ·the house -vis-a-vis the 

viilage,\ but this is missing in the instant case.' - It roay 'be· noted 

that the applicant wes appointed for running the pos~ office_alroost 7 

months ago and he failed to - provide the a.ccoimrodation for such 

. purpose I \in -spite' of ·reminders, and In view of this I the' a~tion of the 

Depart~n~ in - c~ncelli~g the candio~ture of the ~pplican~ for .such 

ap!3ointment cannot be treated to be arbitrary at this. point. We aJ::'e 
- -

not convincE;'d_ by the c.rguroent of tt~e l~arned counsel for the applicant -

that the BOPulation of ~he villc39e Pawta Gaddi is· Musliw dominated and 

nobody i~ providing accorrmodatjon to the applic~nt ·for running the 

p::>st offi e.· This asrect ouqht to· have been- kepJ: in. view PY the 

applicant before he had tried for his ap:Pointroerit for the post of 

E.D~B.P.M. and assuring the Department· tha:t he would be able . to· 

,provide-th accommodation for such purpose. 
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- I . 
In ·view of the foregoing discussions-, the OA, in our 

·" 
opinion, has no roerit and deserves to ·be dis~issea and is hereby 

dismissed in lirnine. 

(~r!~f~ 
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(A.K.MISHRA) 

i . 
Adm. Member 

J.udLMember 
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